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B EIF OR L THE - CENTRAL ADMINISTRATIVE TR IB UNAL 
BANGALORE BENCH t BANGALORE 

DATED THIS DAY THE 18TH OF AUGUST.1993 

Present: Hon'ble Justice Mr.P.K.Shyamsundar Vice- 
Chairman 

APPLICATION NO.2/93 

Shri S. Selvaraju, 
Watchaimn,, 
Central Telegraph Stores Dspot q 
Bangalore 	 Applicant 

Shri P.A. K4"ulkarni 	Advocate 

v e 

The~Chief General Manager, 
Kar1nataka Circle, 
Telecom Building,, 
Bangalore - 8 

Thei General Managert 
Bangalore Telecom District, 
Bangalore - 9 

The~ Assistant Engineer, 
I/C Circle Telecom Stores Depot,, 
Bangalore - 79 

Shrl Sudarshang 
Assistant Engineer, 
1/c~Circla Telecom Stores Depot, 
Bangalore - 79 	 Respondents 

( Shri M.S. Padmarajaiah -.Advocate ) 
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This application has-come up today 

befori~this Tribunal for ordels. Hon'ble 

Justice Mr.P.K. Shyam'sund'ar, Vice Chairman 

made the followingt 
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~After the matter was heard for some 

time, Shri P.A. Kulkarni, learned counsel for 
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the applicant sought leave to withdraw this 

application with liberty to file a representation 

before the departmental authorities seeking 

cancellation of the proposal to shift the 

applicant from C.T.S.D.9  Bangalore to 

Shankarpura Exchange, Accordingly'this 

application stands disposed off as withdrawn 

giving liberty to the applicant to make a 

representation against the impugned order. If 

the applicant.makes any representation within 

a week from.today, that representation will be 

disposed off fortnight thereafter. In case 

the authorities do not find any need to revise 

the impugned order, they are free to give 

effect to the impugned order after an interval 

of three weeks from today. No costs. 
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